GOVERNMENTOF INDIA
MINISTRYOF FINANCE
DEPARTMENTOF FINANCIAL SERVICES
LOK SABHA

UNSTARREDQUESTION NO. 4629
TO BE ANSWERED ON THE 234 MARCH2018/ CHAITRA2, 1940(SAKA)
Involvementof Shell Companies in PNB Fraud
4629. DR.KIRIT SOMAIYA:

Willthe Ministerof FINANCEDbe pleased to state:

(@)  whether the Government has found involvement of more than 100 shell
companiesinvolvedin PunjabNationalBank’s(PNB)fraud;

(b)  1if so, the detailsthereof along withthe names of companiesalong withtheirturr
over and connectionof these companieswiththe PNB fraud;

(c  whetherloans taken from PNB has been divertedto these shell companiesand if
s0, the quantumof amountdivertedto these shell companies;and

(d)  whetherthe EnforcementDirector(ED) has initiatedinvestigationsagainst these
companiesand if so, the detailsalong withthe presentstatus thereof?

ANSWER

The Ministerof State in the Ministryof Finance
(SHRISHIVPRATAPSHUKLA)

(a) to (d): As per inputs received from the Directorateof Enforcement,analysisof 120
shell companiesin Indiain the case of PNB fraud is being done. It has furtherstated that
the matteris underinvestigationand it willnot be in publicinterestto share detailsalong
withnames of the companiesas the same may hamperongoinginvestigations.

As per the inputs of the Directorateof Enforcement,other details of the investigation
initiatedby the Directorateincludesearches conducted by it at variouslocationsrelating
to accused persons/entitiesresultingin seizure of valuables,attachmentof immovabl:
properties, freezing of mutual funds and bank accounts, and issuance by the court of
Letter of Request to 13 countries for seeking details of properties, bank accounts of
companies,etc.



